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DATE OF DECISION : 08-10-96.

Ananda Rao

Vs.

The Union of India, Rep. by
the Director, Establishment
Ministry of Railﬁays,
Railway Board, ‘

New Delhi.

The General Manager,
SE Rly, Calcutta-43.

The Chief Personnel (Officer,
SE Rly, Calcutta-43/

The FA & C A I.,}(Pension)
SE Rly, Caklcutta-43.
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Counsel for the Applicant

Counsel . for the Resﬁondents

CORAM: -

THE HON{BLE SHRI R.RANGARAJAN

.. Applicant.

-+ Respondents.

Mr.Y.Subramanyam

Mr.V.Bhimanna, Add1.CGSC.

MEMBER (ADMN.)
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necessity for the séme arises. In view of the letter of the DoP,
the 1learned counsel for the respondents further submitted that
the;e_ is no bar 'in'r including the name of the. daughter [of the
applicant in the pension payment order of the applicant. He
further submitted that the name can be included on the bhsis of
the DoPs letter forthwith.

6. In view of the abové submission of both'the sides no

further adjudication 1is ncessary in this case. The only

direction that has ro be given to R-4 is to include the hame of
the daughter of the applicant in the pension payment orfder for

receiving family pension as and when it arises.

7. In the result, the following direction is given:
R-4 should issue necessary orders for including the h&wi ¥
handicapped daughter of the applicant ir the pension [payment

order of the applicant for receiving family pension as ahd when

she becomes eligible for the same. Time for compliance i three
months‘ffom the date of receipt of a copy of this order.
8. . The OA is ordered accordingly at the admission stage

itself. ©No costs.
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0.A.N0.826/96
Copy to:

1.
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34

YLKR

‘CAT,Hyderabad.

The Director, Est;bliahment,
Min., of Railways,Railuay Board,
New Delhi. '

The General Manager,
South Eastern Raijuway,
Calcutta-=43,

Tha Chief Personnel Officer,
South Eastern Railuay,
Calcutta - 43,

The FA & CAL.,(Pohsions)
South Eastern Raijlway,
Calcutta = 430 r

' One copy te Y.Subrahmanyam, Advocats,

CAT,Hyderabad. |

One copy to Mrﬁr.Bhimanna, Addl.CG3C,

. One cepy to Library,CAT,Hyderabad.

+ One duplicate cogy.
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